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(d) if not. the reasons th eretor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMl.JNICATIONS (SHRI 
SUKH RAM): (a) to (d) The information is 
being collected and will be laid on the Table of 
the House. 

(English] 

PRIVATISATION OF WORKS IN PORTS 

2997. DR KRUPASINDHU BHOI: 
SHRI V. SREENlVASA PRASAD : 
SHRI G. DEVARAYA NAIK: 
SHRI ANANTRAO DESHMUKH : 
SHRI TAR-'\. CHAND KHANDEWAL: 
SHRI GOPI NATH GAJAPATHI : 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether there is any proposal for 
privatisation of certain works at ports; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHR! JAGDISH TYTLER): (a) and (b) Pro-
posals for privatisation of port senices and 
facilities are received from time to time. from 
the Port Trusts and also directly in the Ministry. 
The proposals are examined on their merits and 
decisions taken accordingly. 

(Translation] 

DOORDARSHAN SERIALS/ 
PROGRAMMES 

:!998. PROF AHOK ANANDRAO 
DESHMUKH: Will the Minister of INFOR-
MATION AND BROADCASTING be pleased 
to state: 

(a' whelher Doordashan serials and other 
programmes produced in the country are clan-
destinely sent abroad and telecast by foreign T. 
V. networu resulting in loss of foreign 
exchange and tax evasion: and 

(b)ifso, the steps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR! K. P. SINGH 

DEO): (a) In so far as programmes produced 
b)' Dooniarshan are concerned, no such com-
plaint has been received by Doordarshan/ 
Government. 

(b) Does not arise. 

[English] 

SPECIAL COURT FOR DESU 

2999. SHR! BHUPINDER SINGH 
HOODA: Will the Minister of POWER be 
pleased to state: 

(a) whether the Delhi Electric Supply Under-
taking has sent an), proposal to the Union 
Government JOr Ihe creation of a special court! 
tribunal to deal with cases pending in 
V81ious courts: 

(b) if su. the details thereof; and 

(c) the actiun taken by the Government 
thereon'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHR! P. V. 
RANGAYVA NAlDlJ): (a) to (c) DESU has 
submitted a proposal tu the Government of 
the National Capital 1erritory of Delhi for 
setting up of Mobile Courts for investigation 
and trial of olTences under Sections 39 and 39-
A of Indian Electricity Act. 1910 regarding 
theft/misuse etc. of electricity. Decision in the 
matter \'csts with the Government of National 
Capital Territory of Delhi. 

(Tran.\lllli".., I 

TIME SLOT OF METR.O CHANNEL 

3000. SHR! RAJVEER SINGH: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) whether the Government have decided to 
increase the time slot of the Mctro Channel in 
view of ita more popularity and effOlts are also 
being made to show new programmes in 
short intervals; 

(b) whether there is a proposal to show one 
Hindi-Feature flim. daily on this channel; and 

(c) if so, by when this proposal is likely to 
be implemented? 




